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ORDER
CA-1025(PB)/2018

The following sentence in the order dated 20.09.2018 has been
superficially added and in the application the prayer is to strike of
the same from the order dated 20.09.2018. The aforesaid sentence
reads as under:-

“Order reserved with regard to fixation of date and dispensation

of meeting.”

In view of the prayer made the aforesaid sentence is struck of
from the order dated 20.09.2018.

CA-1025(PB)/2018 stands disposed of.
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